
CENTRAL ADMINISTRATIVE TRIBUNAL 
LUCKNOW BENCH

O .A .N 0 .196/2005 
Th is  the d ay of i>JlSeptember 2005

HON'BLE SHRl S.P. ARYA, MEMBER f A^

Krishna Nath Chaturvadi aged about 55 years, son of Shri C h h otey Lai 

Chaturvadi, resident of Q u arter No. LD -5 2 -D , Running Shed Railw ay 

C olony, Alam bagh, Lucknow.

...Applicant.

B y A d voca te; Shri S a n ja y MIshra.

Versus.

1. Union of India, M inistry of Railw ay, through the General 

Manager, Northern R ailw ay, Baroda House, New  Delhi.

2. D ivisional R ailw ay m anager. Northern Railway^ Hazratganj, 

Lucknow.

3. Senior Section Engineer (Central), Loco Diesel Shed, Alam bagh, 

Northern R ailw ay, Lucknow.

...Respondents.

By Advocate: Shri V.K. Srivasrava.

ORDER

BY HON^BLE SHRI S.P. ARYA, MEMBER fA)

1. T h e  applicant, b y  this O .A . seeks fo r quashing of the order 

dated 18.3.2005 passed b y Respondent No.2 fo r charging the 

D am age rent.

2. T h e  applicant, w h o w a s w orking as G oods D river, w as 

transferred to Raebarell on 28.5.1999 and m ove d  an 

application for retention of R ailw ay Q u a rter LD -5 2 -D  allotted 

to him^ He w a s allowed to retain the quarter on norm al license

^  fee from  28.5,1999 to 27,7.1999 and double of the license



fee from  28.7.1999 to 27.1.2000, On his re-tra n sfer to 

Lucknow  on 7.2.2001, he m oved  an application for 

regularlsatlon of the quarter.

3. I h ave heard the learned counsel for the parties and perused 

the pleadings. Counsel fo r the respondents stated that the 

ra ilw ay quarter can be retained b y  an em p loyee w ho is 

transferred back to the sam e station o n ly fo r 12 m onths on 

charging o n ly penal rent. Since 12 m onths a lready elapsed 

and therefore, he has to p a y penal rent.

4. T h e  argum ents advanced b y the counsel fo r the applicant that 

he has m ade earlier an application fo r regularizing the quarter 

In question and no orders w e re  passed, It is understood that 

the sam e has been regularised, Is not tenable. N on­

com m unication of the orders to applicant b y  Itself cannot be 

deem ed to be regularizing the retention. Since the applicant 

has been requesting fo r regularlsatlon to the com petent 

authority as he has been transferred back to Lucknow  and no 

orders of cancellation of the allotm ent has been issued, it 

w ould be ju st and proper to direct the applicant to m ake 

another representation for considering his case fo r 

regularlsatlon o f the residence at Lucknow. Such 

representation can be m ade w ithin 10 d a ys and on receipt o f 

such representation, the com petent a u th ority would decide 

the representation w ithin a period o f 2 m onths. No re c o ve ry  

w ould be effected till the decision o f the representation. 

O rde rs passed on his representation would be com m unicated 

to the applicant also.



5, With 

to cci

C33

above direction, the O.A. is disposed of with no order as

sts.

(S.P. ARYA) 
MEMBER (A)

i Ak/. :


